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and now even postage stamps to be
affixed on them cannot be had at the
Post Offices. Only stamps of Rs, 2/-
and gbove are available.

This is causing no smal]l amount of
inconvenience to the public and also
hampering, business transactions as
Banks are refusing to accept out-
wtation cheques as they are un-
willing to pay Rs. 4/- for a registered
letter instead of Rs, 2,65 because of
the non-availability of stamps of
lower denominations

The situation in Agra is further
complicated and aggravated by the
fact that Banks have, in the last two
or three months, been refusing to
accept notes of lower denominations
than Rs 100/- or Rs, 50/- i1n pay-
ment or by way of deposits Non-
acceptance of leghl tender is an
offence. Even so, nobody seems to
be bothered about it. Thiy matter
was raised in Parhament during the
last Session, but still there is no re-
lief. Only vague assuranceg Wwere
given, which remain to be imple-
mented.

These blockages in the free flow of
communications ang business dealings
have very adversely affected both
trade and industry, and therefore, I
call for immediate remedial action,
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LOKPAL BILL—Contd.

MR. SPEAKER: Now we come fo
Legislative Business.

The House will now take vp
further consideration of the Lokpal
Bill, 1977, as reported by the Joint
Commuttee.

Out of the tweleve hours allotted
by the House itself, for all the stages
of the Bill, one hour and twenty-five
minutes have already been taken up.
If the House agrees, we may have
seven hours, including one hour and
twenty-five minuteg which have al-
ready been taken up, for general
discussion, four hours for clause-by-
clause considerstion and one hour for
the third reading. 1 hope this is
acceptable to the House.

SHRI JYOTIRMOY BOSU (Dia-
mong Harbour); Sir, in the last
Session we had laken a decision to
have a debate on the racist British
Government .

MR. SPEAKER: Mr. Bosu, is there
no method for it? We are now on
legislative work,

Mr. Durga Chand was speaking; he
May continue.

SHRI KANWAR LAL GUPTA
(Delhij Sadar): Sir, I want to submit
that this is a very important Bill
that we are going to discuss but, un-
fortunately, there is np qQuorum in
the House. When such an important
Bill is being discussed, at least the
Minister for Parliamentary Affairs
should gee to it that there iz quorum.
This is a most important Bill and it
'has been pending for such a long
period.



